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Mr. Nambiar made a few ob!ervations 
and I thought he would not rest satl9fted 
if I did not say something about one or two 
points of a general nature One is about the 
Railway Protection Force. Our feeling is 
that, in spite of that Force on which we 
are incurring heavy expenditure, some im-
provement may have recurred but still the 
thefts, the pilferages and other mal-practices 
for which anti-social .Jements may be res-
ponsible and some of the employees may 
have a hand in it. are not going down to an 
extent that we may feel satisfied about. They 
have to do their work more effectively but, 
certainly, not misuse any powers aud not 
misbehave and. so far as the use of fire-
arms is concerned. they cannot have recourse 
to it exceDI in self-defence. If there is any 
special case that the hon. Member may 
have in mind, he may bring it to my notice 
and I shall certainly go into that and do 
whatever is necessary in that case. 

Regarding the cut mo' ion about Indian Rail-
ways becoming a member of Ihe International 
Railway Congress ~  and 'he Inler-
national Union of Railways, we feel that the 
performance of the Indian Railways both in 
respect of the International Railway Con-
gress Association and the International 
Union of Railways is to keep in touch with 
modern railway technology, That is a good 
enough purpose and I do not think we 
should grudge the expenditure that is being 
incurred on that. 

MR. DEPUTY-SPEAKER: I shall put 
all the cut motions Nos. 3, 4, 5 and 6 in 
the name of Shri Nambiar to the vote of the 
House. 

All Ihe eul mOl ions .. ere PUI and negalf.,d. 

MR. DEPUTY·SPEAKER: The ques-
tion ~ : 

"That th·,' rc!pective Supplementary 
sums not exceeding the amounts sbown 
in the third column of the order paper 
be granted to the President to defray 
tbe charges which will come in COUrse af 
payment during the year endins the 31st 
day of March, 1970, in respect of the 
following demands entered in tbe second 
column thereof-

Demands Nos. 2 to S, 7 to 9, 14 to J' 
and 20:" 

The motion lIIas adopted_ 

17.39 hra. 

APPROPRIATION (RAILWAYS) 
NO.2 BILL •• 1970 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): I bell to move for leave 
to introduce a Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1969·70 
for the purposes of railways. 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That leave be granted to introduce a 
Bill to autbori.e payment and appro-
priation of certain further sums from and 
out of the Consolidated Fund of India 
for the service of the financial year 
1969-70 for the purposes of railways." 

The mollon Hlas adopud. 

SHRI NANDA : introducet the 
Bill. 

I bell to movett : 

"That the Bill to authorise payment 
and appropriation of certain further 1 urns 
from out of the Consolidated Fund of 
India for the service of tbe finanCial year 
1969·70 for the purposes of railways, 
be taken into consideration." 

MR. DEPUTY·SPEAKER: The ques-
tion is : 

"That tbe Bill to author/Ie (NIyment 
and appropriation of certain further 8ums 
from and out of the Consolidated Pund 
of India for the service of the financial 
year 1969·7.; for the purpoaea of railways, 
be taken into consideration_" 

Th. mOl ion WQ.I adopled. 

MR. DEPUTY·SPEAKER: Now we 
take up ciau .. ·by-clause c,'nalder.tion . 
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[Mr. Deputy-Spe Iker] 

The question h  : 

"The Clau,es 2 and 3, the ScheJule, 

Clause I, the Enacting Formula and the 
Title stand part of the Bill." 

The mo/ioll wa' adopted, 

~ 1 alld 3. the Sche,Jule. Clause I. 
Ihe Enacllng Formu,Q UII" The firle we,e 
addea /0 th-Bi.!. 

SHRI NANDA: I beg 10 move: 

'That the Bill be pHsed," 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

'''That the Bill passed." 

The motion was adopted. 

17.41 brtt. 

STATUTORY RESOLUTION RE : HAR· 
YANA AND PUNJAB AGRICULTURAL 

UNIVERSITIES ORDINANCE 
AND 

HARYANA AND PUNJAB AGRICUL· 
TURAL UNIVERSITIES DILL 

MR. DEPUTY·SPEAKER: Now we 
take up the Statutory Resolution of Shl i 
Shri Chand Goyal disapproving the Haryan. 
and Punjab Agricultural Universities Ordi-
nance, Ino (Ordinance No. I of 1970) pro-
mulaated by Ihe Plesidenr on the 2nd 
February, 1970. 

Shri  Shrl Chand Goyal 

SHRI SHRI CHAND GOYAL (Chandi. 
larb) :  I beg to move: 

"ThaI Ihis House di!approves of the 
Maryana and Punjab Agricultural Uni-
versities Ordinance, 1970 (Ordinance 
No.1 of b 70) promullated by the Pre-i· 
dent on Ihe 2nd February, 1970." 

Sir, to appreciate the ~  in 
which the Ordinance has been brought, I 
will state a little background. The back-
lround Is thaI in 196/ the Punjab Alrieul· 
tural Univer.ity came into existence with 
headquarters at Ludhiana, but sometime 
subsequently two campuses were started -one 
at ~  and the other, Palampur in Kang'a 
Distrk 1. My notice of disapproval will be 
on Ille ground that no IIrransemCDt blls been 

made to create a separate University for 
Himachal Pradesh at Palampur and it is, 

unfortu aately, that politics entered into it. 
I will not hesitate to say that since the Chief 
Minister of Himachal Pradesh, Mr. Parmar 
and another Member of RaJya Sabha. 
Shrimati Satyavati Dang have built up their 
big agricultural farms on the border of the 

two districts of Mahasu and the area from 
which the Chief Minister hails, they are 
interested in not developing the college at 
Palampur into a university. On the other 
hand, they are interested in setting up a 
.eparate agricultural college in ~  This 
wit> be very unfortunate because the decision 
will not be taken on merits but on politic'al 
considerations. In fact the campus at Palam-
pur is as good as tbe one in Hiss.r but 
since the State Government does not favour 
the idea of setting up an agricultural uni-
versity or the conversion or the campus at 
Palampur into an agricultural university, the 
Government is saying 'We will have a multi· 
purpose university for Himaehal Pradesh.' 

17.43 brs. 

[Sbr1 K. N. Ti"ary In the Chair J 

That is why I have mc·ved this motion 
lor disapproving the ordinance beCIIUS< 
whereas it makes 8 satisfactory arranlement 
for Haryana, It has failed to make a ~  

arrangement for Hima:hal Pradesh. Sir, I 
would like to add that Himachal Pradesh 
being a very important area from the point 
of view or research as well as from the point 
of view of enhanCing agricultural wealth and 
the forest wealth, it is desirablc thllt II 
separate University for Himachal Pradesh be 
set up at Palampur and it. campus be con-
verted into a university. 

I have another grievance also. You 
must be lemembering that according t.l the 
provisions of the Punjab Recorpnizalion 
Act the division of all ~ was to be done 
in the proportion of: Punjat>-S4.84%. 
Haryana-37.38% and Himllchal Prad.sh 
and Chandigarb (Union Territories)-
7.78%. 

But unfortunately what il now being 
done is that assets are being transferred in 
the ratio of 60: 40 and no IIlIocation is 
made, no decision I. being taken, for SCPllra-
tinl .the share or at least for flxlna the Ih\lrc 


